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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 200 OF 2014

IN THE MATTER OF:

“M.C.Mehta. ... Applicant
Versus
Union of India &Ors. ... Respondent

STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF
DISTRICT GANGA PROTECTION COMMITTEE,
PITHORAGARH, UTTARAKHAND THROUGH DISTRICT
MAGISTRATE/ CHAIRMAN,DISTRICT GANGA PROTECTION
COMMITTEE PITHORAGARH, UTTARAKHAND IN
COMPLIANCE OF ORDER DATED 05.09.2023 PASSED BY
THIS HON’BLE TRIBUNAL IN THE ABOVEMENTIONED
MATTER
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INDEX
Srl  Particulars Pages

1. Status Report by way of Affidavit on behalf of District Ganga
Protection Committee, Pithoragarh, Uttarakhand through

District Magistrate, Pithoragarh, Uttarakhand in compliance s

of orders dated 05.09.2023 passed by this Hon'ble Tribunal

in the abovementioned matter

2.  ANNEXURE-1: A copy of the Compliance Report alongwith 16-20
its Annexures.
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NOTARIAL

IN THE MATTER OF:

MmcC. Mehta. Applicant
Versus
... Respondent

Union of India &Ors.

STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF
DISTRICT GANGA PROTECTION COMMITTEE,

PITHORAGARH, UTTARAKHAND THROUGH DISTRICT
MAGISTRATE/ CHAIRMAN, DISTRICT GANGA PROTECTION
COMMITTEE PITHORAGARH, UTTARAKHAND IN
COMPLIANCE OF ORDER DATED 05.09.2023 PASSED BY
THIS HON'BLE TRIBUNAL [N THE ABOVEMENTIONED
MATTER

I, Reena Joshi, W/o Shri Chandra Shekhar Joshi aged
about 39 vyears, presently posted as District Magistrate,
Pithoragarh, District Pithoragarh, Uttarakhand, do hereby

solemnly affirm on oath and state as under:

That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and |
am fully competent to file present Status Report by way of
Affidavit on behalf of District Ganga Protection Committee,
Pithoragarh, Uttarakhand through Dist‘rict Magistrate,

Pithoragarh, Uttarakhand.

. That the abovementioned matter was listed on 05.09.2023
before this Hon'ble Tribunal and after hearing, this Hon'ble
Tribunal was pleased to pass a detailed order, the relevant

portion of the same is quoted below:-

, D
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2. The matter relating to Uttarakhand was taken up
on 04.09.2023. By the order dated 04.09.2023, Counsel for
the applicant was permitted to produce city/district-wise
environment issue concerning the pollution of river Ganga
in the State of Uttarakhand in a chart form.

3. Ministry of Water Resources, River Development
and Ganga Rejuvenation has issued the River Ganga
(Rejuvenation, Protection and Management) Authorities
order 2016. In terms of clause 53 of the said order, the
District Ganga Protection Committees are to be constituted
in each of the District abetting river Ganga. Clause 54 of the
order vest the power relating to Superintendence, Direction
and Control of District Ganga Committee in National
Mission for Ganga. The functions and powers of District
Ganga Committee has been specified in Clause 55. Clause
56 requires the District Ganga Committee to nominate the
Nodal Officer for the purpose of achieving the object of the
order. As per Clause 57, District Ganga Committee is
required to prepare its plan for protection of river Ganga
and Clause 58 relates to preparation of budget and
maintenance of accounts. Clause 59 provides for monthly
and annual report. The relevant clauses 63, 54, 55, 56 and
57 of the order are reproduced as under:-

X XXXXX X XX

4. A perusal of the above order reveals that proper
machinery has been set up to prevent control and
abatement of environmental pollution in River Ganga. The
report submitted by the National Mission for Clean Ganga
(NMCG) in compliance of order of the Tribunal dated
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22.07.2022 reveals that in the main stream of river Ganga
in Uttarakhand, there are 7 Districts and in its tributaries,
there are 6 Districts. Thus, there are total 13 Districts
abetting river Ganga or its tributaries. These Districts are as
under:-

Ganga

i. Chamoli

ii. Dehradun

iii. Haridwar

iv. Pauri Garhwal

v. Rudraprayag

vi. Tehri

vii. Uttarkashi

Tributaries

viil. Nainital

ix. Almora

X. Pithoragarh

xi. Champawat

xiii. Udham Singh Nagar

5. We have been informed that the requisite
Notification constituting the District Ganga Protection
Committee (DGPC) in terms of Clause 53 of the order have
already been issued and the DGPCs in the State of
Uttarakhand were constituted in the year 2017. Hence, it is
the responsibilities of those DGPCs to carry out the
functions which have been entrusted upon them under the
order of 2016. 6 6. Learned Counsel for the applicant in her
written submission filed today has divided the entire stretch
of river Ganga in the State of Uttarakhand in three parts:- I.
Upper Himalayas (from source till Devprayag) Il. Middle
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range (Devprayag till Rishikesh) lll. Plains (Rishikesh to
Roorkee) 7. The Counsel for the applicant in her
submissions have rasied the following issues relating to the
above three stretches of Ganga and tributaries in the State

of Uttarakhand:-X XXXXXXXX

10. The District Collector is the Ex-Officio Chairman
of the District Ganga Protection Committee. At the first
instance, we call for the report from each of the 13 District
Ganga Protection Committees notified in the State of
Uttarakhand, in respect of the issues which have been
pointed out by Counsel for the applicant and noted above
as also in respect of implementation of the provisions of the
2016 Order. Separate report by each of the 13 District
Ganga Protection Committee set up in the State of
Uttarakhand will be submitted within 8 weeks. Counsel for
the State of Uttarakhand is directed to convey this order to
the District Collectors of each of the 13 District Ganga
Protection Committee of State of Uttarakhand for
compliance. Additionally, the Notice be jssued by the
Registry of the Tribunal to each of the 13 District Ganga

Protection Committees through their ex-officio Chairman.

3. That in response to the Hon’ble Tribunal order dated
05.09.2023, it is submitted that District Pithoragarh is part of
Kumaon Commissionery in the state of Uttarakhand. The district
does not lie on/along the main stem of River Ganga, but important
tributaries of Ganga namely — Saryu, Ramganga & Kali(Sharda)
pass through the area of the District. Several other small streams
and rivulets also drain their water in the abovementioned
tributaries in Pithoragarh district.

4 Roles and Responsibility of District Ganga Protection
Committee under River Ganga (Rejuvenation, Protection and

it
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Management) Authorities order 2016, issued by Ministry of Water
Resources, River Development and Ganga Rejuvenation, Govt of
India. The Ministry of Water Resources, River Development and
Ganga Rejuvenation has issued the River Ganga (Sharda,
Protection and Management) Authorities order 2016 under
Environment (Protection) Act 1986 .

5. That in terms of para 53 of the said order, the District Ganga
Protection Committees are to be constituted in each of the District
abetting river Ganga. Clause 54 of the order vest the power
relating to Superintendence, Direction and Control of District
Ganga Committee in National Mission for Ganga. The functions
and powers of District Ganga Committee has been specified in
Clause 55. Clause 56 requires the District Ganga Committee to
nominate the Nodal Officer for the purpose of achieving the object
of the order. As per Clause 57, District Ganga Committee is
required to prepare its plan for protection of river Ganga and
Clause 58 relates to preparation of budget and maintenance of
accounts. Clause 59 provides for monthly and annual report. The
relevant clauses 53, 54, 55, 56 and 57 of the order are
reproduced as under:

53. Constitution of District Ganga Protection Committees

1The Central Government shall immediately after the
commencement of this Order, in consultation with concerned
State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the
States mentioned in paragraph 2, the "District Ganga
Committees" for THE prevention, control and abatement of
environmental pollution in the River Ganga. Every District Ganga
Committee in each specified District shall consist of the following
members, namely:-

(a) The District Collector in the specified District; - Chairperson,
ex-officio;

(b) Not more than two nominated representatives from
Municipalities andGram Panchayats of the specified District
nominated by the State Government. - Members;

(c) one representative each of the Public Works, Irrigation, Public
Health Engineering, and Rural Drinking Water Departments, and
State Pollution Control Board working in the specified District
abutting River Ganga to be nominated by the District Collector -
Member, ex-officio;

(d) Two environmentalists associated with River Ganga protection
activities and one representative of local industry association in
the specified District to be nominated by the District Collector -
Members, o
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(e) One Divisional Forest Officer of the specified District -
Member, exofficio;

(f) One District official to be nominated by the District Collector. -
Member;

(2) The District Collector shall be the Chairperson of the District
Ganga Committee and the Divisional Forest Officer shall be the
Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and
at such places as the Chairperson of that Committee may decide
and exercise such powers and functions as may be conferred
under this Order: Provided that at least one meeting of the District
Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice
in writing thereof to the Central Government or to the District
Collector concerned, as the case may be, and shall cease tobe a
member on his resignation being accepted by the Government or
the District Collector concerned, as the case may be.”

54. Superintendence, direction and control of District Ganga
Committee.- The superintendence, direction and control of the
management of the District Ganga Committee (including financial
and administrative matters) shall, notwithstanding anything
contained in this Order, vest in the National Mission for Clean
Ganga which may be exercised by it either directly or through the
State Ganga Committee or any of its officer or any other authority
specified by it.

55. Functions and powers of District Ganga Committees.-

(1) Every District Ganga Committee shall discharge functions and
exercise powers for rejuvenation, protection,restoration and
rehabilitation of River Ganga and its tributaries in each specified
District as laid out in paragraph 6 and 7 as per the principles
specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the
provisions of subparagraph (1) for rejuvenation and protection
and restoration or rehabilitation of degraded areas abutting River
Ganga and its tributaries and subject to other provisions of this
Order and rules made thereunder, every District Ganga
Committee shall have the following powers and functions in
relation to River Ganga and its tributaries abutting in the area in
specified District, namely:-

(a) ldentifying activities which may be threats in the area of
specified District abutting the River Ganga for protection of River
Ganga and its tributaries or its River bed and making a plan for
remedial action and take remedial action in respect thereof;

(b) Taking remedial action at its own end for protection of River
Ganga and its tributaries or its River bed abutting in the specified
District (excluding enforcement of the provisions of this Order.
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(c) In the event of its inability to take remedial action, reporting
(electronically as well as by sending written communication in
hard copy) to the National Mission forClean Ganga and
concerned State 4 Government, the State Ganga Committee, as
the case may be, for issue of direction for protection of River
Ganga and to formulate appropriate management or remedial
actions.

(d) taking suitable administrative and other measures, 10 give
effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not
being inconsistent with the provisions of this Order, or any law for
the time being in force.

(3) In case, the District Ganga Committee is of the opinion that
any contravention has been made of any other law for the time
being in force or in respect of provisions of this Order, it shall take
appropriate action in accordance with the law for the time being in
force.

(4) The District Ganga Committee shall take all such emergency
measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Every District Ganga
Committee shall nominate as Nodal Officer for the purposes of
this Order — (a) the Sarpanch of Gram Sabha of every village in
the areas abutting the River Ganga and its tributaries; (b) in case
of an area, not being village abutting the River Ganga, the
Chairperson of Municipality Planning Committee or Metropolitan
Planning Committee Or Chairperson of any local authority, as the
Chairperson of the District Ganga Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall
take measures o prevent the pollution of River Ganga and its
tributaries and take remedial action for protection of River Ganga
and its tributaries or their River bed abutting in such village or
other area, as the case may be, of which he is the Nodal Officer
and in case of his failure to do so, he shall report the violation of
this Order to the Chairperson of the District Ganga Committee for
remedial action. (3) After receipt of the report under sub-
paragraph (2), the Chairperson of the District Ganga Committee
shall take remedial action for protection of River Ganga or its
River bed abutting the specified District.

57. Preparation of plans.- (1) Every District Ganga Committee
shall prepare its plan for protection of River Ganga and its
tributaries and their River bed abutting the specified District and
submit the same to the National Mission for Clean Ganga for its
approval. (2) The plan under sub-paragraph (1) shall include the
activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental Pollution in
River Ganga and its tributaries and their River Bed area abutting




26027

the specified District which may be recommended by the State
Government, State Ganga Committees, the National Mission for
Clean Ganga, any other 5 authority or Board and the expenditure
involved for such plan and time within which such activities shall
be completed. "

6. That in compliance of the abovementioned directions passed
by this Hon’ble Tribunal, the following steps were taken by the
District Ganga Committee, Pithoragarh, as far as District
Pithoragarh is concerned:-

ISSUES RAISED BY APPLICANT ON MATTERS RELATED TO
DISTRICT GANGA COMMITTEE DISTRICT PITHORAGARH:
The Counsel for the applicant in submissions has raised several

issues relating to the three stretches of Ganga and tributaries in
the State of Uttarakhand in Chart form. All the areas relating to
the issues raised by the Counsel of the applicant lie outside the
district of Pithoragarh and as such no action is required to be
initiated by the District Ganga Committee, Pithoragarh on the

issues raised.
REPORT ON IMPLEMENTATION ON 2016 ORDER

@ Key paras of Implementation by District Ganga Protectiﬂ
No. | River Ganga | Committee
(Rejuvenation,
Protection and
Management)
Authorities
order 2016
issued by
Ministry of
Water
Resources,
River
Development
and Ganga
Rejuvenation,
Govt. of Indja,
pertaining  to
District Ganga
Committee’s

53. ,
Constitution of | (1) In exercise of power conferred by sub-sectionsﬂ

b

9
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District Ganga
Protection
Committees.-

and (3) of Environment Protection Act 1986 and para
53 of the 2016 order, Central Government constituted
District Ganga Protection Committee in District
Pithoragarh vide order S.O. 3030/ =\ify M /202021,
fAi915.02.2021 A copy of the notification is attached as
Annexure -1 (01)

(2) District Ganga Committees have been meeting
regularly since the constitution of DGPCs in February
2021. In these meetingsvarious aspectsof control,
abatement and management of pollution in river Ganga
and its tributaries have been discussed in holistic
manner.

(3) As per directions given by NMCG, District Ganga
Committee, District Pithoragarhhas been conducting
their Monthly, Mandated, Monitored, Minuted
meetings(4M meeting) with the minutes being uploaded
regularly on digital dashboard -Ganga District
performance monitoring system(GDPMS).

o

54,
Superintenden
ce, direction,
and

control of
District Ganga
Committee

The superintendence, direction and control of the
management of the District Ganga Committee is
being exercised byNational Mission for Clean Ganga
through State Programme Management Group
(SPMG), NamamiGange, Dehradun Uttarakhand.
Meetings of Supervisory Committee and Executive
Committee with Chairman of DGCs and
representatives of different departments have been
regularly convened under the Chairmanship of Chief
Secretary, Uttarakhand and Principal Secretary,
Forest and Environment, Govt. of Uttarakhand.

54

55.

Functions and
powers of
District

Ganga
Committees.

In respect of implementation of the provisions of the
2016 Authority Notification Order, Pithoragarh District
Ganga Committee shall discharge functions and
exercise powers for rejuvenation, protection,
restoration and rehabilitation of river Ganga and its
tributaries. The key functions and powers of DGC as
per the said order and its compliance are listed below-

a. Setting up of the | Presently two STPs of 6.25
STPs, Interception | MLD capability running at
and Diversion (I&D) Pithoragarh town which
) covers 25% of town area.

of drains and | pPR is under preparation for
preventing untreated | balance  uncovered area
sewage and effluents | through USDDA, Department
. . of Urban Development.

in'the River Ganga. Presently no untreated water
is being discharged to the
river. Annexure —1 (02)

Pithoragarh District does not
have any industrial unit which
discharges industrial effluent
in water sources/ streams.

b. Preventing
discharge of
industrial effluents
in Ganga and its
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tributaries / drains
by ensuring
installation of proper
functioning of ETPs/
CETPs.

c. Utilization of
treated sewage,
use of sludge as
a manure and
septage
management.

Pithoragarh town has 2 STPs
of total 6.25 MLD capacity
treated sewage effluent is
discharge in Chandrabhaga
Nala which is utilized for
irrigation purpose after 2 km
downstream in the rural area
& sludge manure sent to the
farms of horticulture
department, Pithoragarh.

d. Demarcation of
flood plain zones
and preventing
encroachments
thereof

Demarcation of flood plain
zones and preventing
encroachments  work is
started in the district.

e. Maintenance of e-
flow.

Not applicable in district
Pithoragarh.

f. Preventing
dumping of solid
and other waste
in and around
Ganga.

Solid waste disposal in being
undertaken in all the urban
and rural areas of the district.
Door to door collection and
source segregation is being
done. The whole exercise is
being monitored by Nagar
Palikas/ Nagar Panchayats as
well as village Panchayats.

g. Clearing old
legacy waste
dump sites.

Legacy waste in the city
areas/ water sources have
been removed in the past
through mass mobilization.
After each rainy season the

areas along streams are
cleaned regularly by
Nagarpalika and gram
panchayats.
h. Preventing and For effective control and

regulating illegal

prevention of illegal mining,
District Anti lllegal Mining

sand mining. Force has been formed at the
district level and tehsil level.

i. Steps for Ground water conservation

conservation and recharge works are

regularly being carried out




26030

groundwater

particularly with
reference to critical,
semi-critical and

overexploited areas.

j. Restoration water
bodies

k.
displaying
quality.

Monitoring and
of water

I. Taking action
against polluters by
way of recovering
compensation
restoration

damage to
environment

the
the

under different schemes of
central and state government.

Construction of check-dams,
Chal-khals and ponds is being
done for conserving water.

The district has wetlands in
the Reserve forest areas
which are being maintained
by the forest department.
Regular monitoring of water
quality is ensured by DGC by
reviewing  Surface water
quality Characteristics ~ of
Rivers of District Pithoragarh.
Based on water quality data,
as per CPCB mandated
Action against polluters is
being under taken by the
Nagar palika/ nagar
panchayats in their respective
jurisdiction.

m. Public awareness
and involvement
prevention and
control of
pollution of
Ganga.

information, Education and
Communication (IEC) Plan
have been prepared by the
DGC, Pithoragarh. Several
public awareness activities
have been organized by
Pithoragarh District Ganga

Committee. Some of them are

listed below -

| - Azadi ka Amrit
Mahotsav
2- Mission Life
3- International Day of
Yoga
4- Swachhta hi Seva
5- Har Ghar Har Ghat
Tiranga
6- Ganga Arti
7- 7- Cleanliness and

Plantation Drive
8- Ganga Utsav

9- SwachhtaPakhwada

i
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A detailed report of various |
IEC activities organised by

DGC.
n. Regulating Ghats of the tributaries are
activities on and regularly being monitored and

taken care of by the
Nagarpalikas/Nagar
Panchayats.

around river Ganga
including ghats and
other establishments

o. Afforestation and DGC and its members have
setting up of conducted various kind of
biodiversity parks. plantation ~drive on the

occasion of harela festival,

Meri Mati Mera desh, Mission

Life and other awareness

programme.

Forest department of the district

carries our extensive plantation
activities in the catchment areas

as per working plan provisions.

=

56. Chairman, District Ganga Committee, Pithoragarh
Designation of through office order no 8109(1)/
Nodal Officer.- ST /202324  fasi®23.102023  have
nominated all the Gram Pradhans of the villages
abutting the tributaries of river gangaas nodal officer.
For the rest of the areas the Executive Officers of the
Nagar palikas/Nagar Panchayats have been nominated
as Nodel Officer by Order of Chairman, District Ganga
Comnmittee, Pithoragarh. Annexure —1 (03)

jon

57. As per directions of NMCG and State Programme
Preparation of Management Group, Namami Gange, a Tributary wise
plans- plan/presentation have been prepared by DGC,
Pithoragarh. Also preparation of District Ganga Plan is
underway. NMCG has conducted training cum
workshops for preparation of District Ganga Plan(DGP)
which have been attended by members of DGC. J

Report on issues raised by the Applicant

1. Upper Himalayas (from source till devprayag) — The area is
outside District Pithoragarh
il and as such no action taken report is required.

II. Middle Range (Devprayg till Rishikesh) - The area is outside District
Pithoragarh and as such no action taken report is required.

lIl._Plains (Rishikesh to Roorkee) - The area is outside District Pithoragarh
and as such no action taken report is required.
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IV. List of Drains in Ganga River Region - No drain relates to District
Pithoragarh and as such no action taken report is required.

V. Industrial Estate in Ganga Basin — No industrial Estate as mentioned by
the Counsel of the petitioner relates to District Pithoragarh and as such no
action taken report is required.

District Ganga Protection Committee, District Pithoragarh is
actively monitoring and undertaking efforts for rejuvenation,
protection and management of River Ganga and its tributaries.
The roles, responsibility and functions of District Ganga
Committee as per 2016 order is being complied with various
efforts are being taken in the district that address various issues
raised in the submission of Counsel for the applicant.

7. In view of the facts and circumstances as explained
hereinabove sincere efforts are taken by the District Ganga
Protection Committee, District Pithoragarh, in compliance of the
directions passed by this Hon'ble Tribunal, the same may kindly
be accepted by this Hon'ble Tribunal and the deponent hereby
undertakes to comply with every direction passed by this Hon'ble
Tribunal. )

-

o

/. B

DEPONENT

*‘j:“‘“e 158

14
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VERIFICATION

|, the deponent above named do hereby verify and say that
the contents of my above Status report by way of affidavit are true
and correct to my knowledge based on record, no part of it is
false and nothing material has been concealed there from. The
legal submissions are further true as per legal advice received
and believed to be true and correct.

Verified by me at Pithoragarh Uttarakhand on this 22" day
of November, 2023.

LT —
é’fw%ﬂ%} DEPONENT.

C&Aﬁe T .-';Q‘W;gz&
—Hx! Fil§abye
DacR) i

Reg. No. D/119/98 : / |
[KAUSHAL GAUTAM]
Additional Advocate General for the State of Uttarakhand /
Respondent
C-203, LGF,

Defence Colony, N. Delhi-110024

Mobile No. 9811101934

3 Email- officeofkaushalgautam@gmail.com
' SGLBM?"B’A.nWed fore me to day
'*m, J‘d:!ﬂ,q,

ARIB /P
the den“é{;
Sri7km/Smt, P
| have satisfie
that he/w e unde

fthlS afﬂdavm Document

D. S. Bhart ,Mu
Advocate Notary Public
Distt. Court Pithoragarh (U.K.)

€ COf llunia

15



THis HOJO /FHH T /202021
Rva— fren 7T TR Ton Avae I @7 UeeT |

TRIY,

[ F

P A%

P Yo g
R EE T P

LR |

Program Director,

Namami Gange, Office of the program Director,
State Progam Management Group Namami Gange,

Dehradun, Uttarakhand.

W Prafers T WEAT U VT 434/SPMG/Namami Gange/DGC fRFId 20 e,

26034

fomre [SHRad), 2021

2020 BT wAe fReme # w9 @ wege 98 wwEm @ Rifga B T 2 iR e 'R
W foren T BHE BT TeT Y G 8 wewl © AW Ao @ ST @ TR B g P9 ¥

SEUE WR W e T eRE e R W 8g woT W e T gewdl @ Eer Ae

TR U @ o <@ &
FARH RG]

~ om o;m oSN

8.

1.

2
KN
4

wfafefd— smga AErey, gies Avee, e B weY gaard i)

e, fedvrrg

arferem=l A, wofiofo,

gyfaRor gRen @ ugu fdser 918, devgw
v g, a7y, Rk

@ AR ST ‘
uREST W, @ord, ReRre

Y worg fiw fae, senw Bares o Rom iy,

wefia, Tneee (GuEaoy)

= e Agere, ded kv, ke

I |
e |
waw |
wew|
e |
T |

gawi |
R /AT |

e |
o |
RiCAL )

Scanned with OKEN Scanndr




Annexure-1(02)

UTTARAKHAND POLLUYION CONTROL BOARD 2 6 Qgé ; i}é .
‘ vévateema

GauradeviParyavaran Bhawan v
46-B, SIDCUL, IT Park, Sahashtradhara Road
DEHRADUN [Uttarakhand) ﬂh 71} 49, Rregaand . s, weemnns,
A7 4 E(EEETe)

Unpen

 CENTRAL LABORATORY

Sampilng Point

S.No. | Name of the Sewage Treatment <
Plant (With Capacity ) fnlat of 3TP Outlst of STP
pH gop T8S pH BOD Tss Fecal Coliform

1.0 MLD STP at Jakhan, Dehradun. 1.18 155 158 7.82 8.8 10 140
47 | (Operated by: Uttarakhand Jal

Sansthan)
27 MLD STP at Jagjeetpur, Haridwar, | 7.41 170 218 7.82 10 08 0

48 | (Operated by: Uttarakhand Jal

Sansthan)
18 MLD STP af Jagjeetpur, Hariawar. | 7.21 180 165 7.66 8.0 08 &3

48 | (Operated by: Uttarakhand Ja! 5

Sansthan)
68 MLD STP at Jagjeetpur, Haridwar, | 7.52 180 200 7.7 84 06 41

50 {Operated by: Uttarakhand Peyjal

Nigam)
18 MLD STP at Saral, Haridwar. 7.18 220 205 7.60 10 10 43

51 {Operatad by: Uttarakhand Jal

Sansthan}
14 MLD STP at Sarai, Haridwar. STP not In operation due to fault In Pandeywala pumping station (Jwalapur,

52 | (Operated by: Uttarakhand Peyjal Harldwar}. Dats of fnspection: 04-09-2023,
Nigam}

33 MLD STP at Saliyar, Roorkee, 7.32 210 220 7.88 14 26

53 | Haridwar, (Operated by:

Uttarakhand Jal Sansthan) -

1.3 MLD STP at Landour (S), 7.27 165 163

54 Mussoorie.
{Operated by: Uttarakhand Jal

Sansthan)
3,12 MLD STP at Bhatta fall, 7,35 155 151 7.88 9.6 08 170

§5 Mussoorie.
{Operated by: Uttarakhand Jal
Sansthan)

0.8 MLD STP at Landour (N}, 7.48
56 Mussoorie.

(Operated hy: Uttarakhand Jal

Sansthan)
1.2 MLD STP at Happy Valley, 7.25 185 189 7.90 10 12 920 ©

57 Mussaorie.
(Operated by: Uttarakhand Jal

Sansthan)
0.9 MLD STP at Kurli Bazaar, 6.34

58 Mussoorie.
{Operated by: Uttarakhand Jal

Sansthan)
2.0 MLD STP Bakh, Almora, Distt- 6.15
58 | Almora. (Operated by: Uttarakhand

Jal Sansthan)
0.45 MLD STP at Hari Nagar, Distt- 7.10 195 244 7.49 24 30 210

60 | Nainital.
{Operatod by: Uttarakhand Jal

Sansthan)
0.80 MLD STP al Krishnapur, Distt- 7.18 260 335 7.63 18 23 170

61 | Nainital.
{Operated by: Uttarakhand Jal

Sansthan)

125 MLD STP at Bheemtal, Distt- -
62 | Nainital, (Operated by: Uttarakhand | ©°% 277 | 115 20 26 110
Jal Sansthan)

“T25 LD STP &l Niada, Di

B4

754 53 Eh 310

175 173 7.96 8.2 10 220

180 192 7.86 9.6 1 170

240 288 6.53 40 52 140
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UTTARAKHAND POLLUTION CONTROL BOARD §9§ 6

GauradeviParyavaran Bhawan —rmaG TRrdiaoma o ‘
46-B, SIDCUL, IT Park, Sahashtradhara Road M" Ny
’ AU 464, RisgR o). ud, weemnng,

DEHRADUN (Uttarakhand)

CENTRAL LABORATORY

. Sampling Point
&.No. | Name of tha Sewags Treatment :

Plant (With Capacity } Inlet of STP Outlet of STP

H . BOD. oH BOO__[ 753

Fecal Coliform
- TEE

1.5 MLD STP at Puchdi, Ramnagar, 7.20 155 1892 7.689 18 23

65 | Nainital.
{Operated by: Uttarakhand Jal
Sansthan)
7.0 MLD STP Transport Nagar, 711 110 137 7.84 10 14 84 ,

66 | Ramnagar, Distt-Nainital.
{Operated by: Uttarakhand Jal
Sansthan) .
0.45 MLD STP Narayan Nagar , Distt- | 6.83 240 302 1.27 30 39 430

67 | Nainital .
{Operated by: Uttarakhand Jal
Sansthan)
28 MLD STP, Indra Nagar, Haldwani 641 320 394 6.95 48 60 920

68 | Distt- Nainital , .
{Operated by: Uttarakhand Peyjal
Nigam}

69 | 10 MLD STP Rusi Pond , District- . Now Sewaqe Treatment. Plant (STP). of 17.5 MLD .capacity--is under |
Nainital. construction. =y ’

Sowags Treatmaent final effluent standards (As Notified by MoEFSCC). 6.5-9.0 30 <100 <1000
Nota: All values are in mgfl except pH, Fecal coliform {(MPN Per 100 ml).

18



2 6;97;&:;317 Annexure-1(03)

STel ANTE T e 3R T WRETOT HATS, R WRBR B g
e~ 2458 faAie 07 sracER 2016 @ Uv—s6 # wiienfaa ¥ & ude Rrew w1y
Al T T IR SHE weIe e § uguer @ Vb Ud HE b WARE 3y
qreet BRI AT BT | IS Arsdt ABNT T T4 iR SHD A-TAbrai §
Ul B A Bg DA Sl Ghd & | R Wd T Y iR IHSH wEifwrel B
HReT0T ¥ SUARICHS IUR PR Fhd © AT 9 a1 el Wl U Afdl & |er we
gU ® I7 39 &7 ST ) AN B forg 9 Aed e 3R Ift 9w
TE PR UK § O J T IAMAY D) Iaee] B SUARIHD BrIgrer vq e 1y
Afafy & oreuer @ &I W A |wad 2 '

3 ARG TRPR B SRiga il sidegen @ ki—se # e mfdumi
T JTIR SuE feiRrg TR e=mmia sEfa W € B weEe Akdl ®
3T U @ & B YdP TR Uifererr yRyg Ud X YA B A[E B Asal
e TR g orar ¥ ) Hda Ared SN oue U TR &= a8
qrell T QT W) WS AT B UGy Y B g Sferger # AR e
Wwﬁmﬁﬁﬁl

~

Rrenfereprey / sreet
frem T it feiRkrrg |

| Hratery RafEer fikeg |
weg- P8leIy wlg—HIM T /202324 fesTe 23 srecEr, 2023

gfafaii— fFeifea @1 gearl vd sravas sria Bg Ufia—

1. PRIPH Qe oy yRAGTH Yewe Iu Ay 719, eI |

2. 9T gAY a9y Uik, /e i e o wfafy |

3. T faar A feiRrTe |

4. I TR qiferep gRyg UURETG /e / TRGST / TTAIEIE / ST /R
U RN gRT e el SR, R uiferer uRye /TR gEIT

SIS fUiRTTS |
R?réréiﬁo%&x

v T afafy feiRrTe |

-
~,

(& Scanned with OKEN Scannfr

19



Annexure-1(03)

I
WWWH@MMMWW¥W®W
A 2458 16 07 3aga” 2016 B UNI—-56 # Wiidgena = & yds e 1y

wﬁ%wﬁ%wﬁwwﬁﬁﬁwaﬁﬁaﬁwﬁ%m@
Ared AR AT BN | TAP Fred AP T T 3R TG TRt 3
YSYYT BI b &g DA T Thd o | 3R I T TG 3N IHS e 3
HRETVT B SYARIAS ST PR FHd © 97 I ) del o v fal & 9y |
gV & 1 3 &3 o1 Al Arren gLRTe fow 9 Aea et 23R Il a7
T PR UM § A1 d T QY DI IR Bl SUARIAS HIAATEl vg R Ty
TR @ ermyd @ o # @ Fad ©

3T IR RGN B SR afora AfRgar & I—s6 d fAifga wifdur=y
S JTAR WU fRTTE d=eta T 9D Bl WeEd qARdl & A I B 7Hio
&3 T TS T AT D THE Bl Aed Soer A1 fdm o @) waia
ST AP 0 S AT qe drell AT T B FETID AT DI 7gET
gaam%gamﬁﬁ%amﬁHﬁa?maW@ﬁ;b

fete—
(ol %
forer v it T |

Brafery fTeTer  fUdRrTe |
- 8193(0 / welra—TAfy W/ 2023—24 % 23 JoTa, 223

mﬁ—ﬁwﬁmaﬁwwmmﬁmﬁ%@ﬁﬁa—

1. PG A g URAIGHT JaTT 0 I T, a7 |
2. T aF1ierrt 99y fUeiiRmre, /et wfyg R = SR |
3. T g AR feikmrg |

4. frer darId 97 i) feiRrTe |

5. A WU fIr AfBRY STe MeRmTg |

6. UTH TITTT G, EIRT Wi Wos fIery yfrert w=ue feRrme |

,7
- Q-
m

RIRTTG

(¥ Scanned with OKEN Scann@r

20



